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Final Decision : Disposed Of

Judgement

Sathish Ninan, ]

1. The credit facility availed by the petitioner from the respondent Bank was
defaulted. The Bank has issued Ext P1 notice initiating recovery proceedings. The
petitioner seeks for easy instalment facility to wipe off the liability.

2. Heard the learned counsel for the petitioner. In spite of service of notice on
the respondent Bank there is no appearance.

3. The learned counsel for the petitioner submits that the petitioner is in grave
financial constraints which occurred in the wake of Covid -19 Pandemic. The
petitioner, if granted an easy instalment facility will be able to wipe off the debt
due to the Bank, he submits.

4. Considering the quantum involved and also the financial constraints pointed
out by the petitioner, I am of the opinion that an opportunity can be afforded to
the petitioner to have the liability wiped off in instalments.

Accordingly the Writ Petition is disposed of with the following directions.

1) Petitioner is permitted to pay off the entire debt due to the Bank, inclusive of
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interest and costs, in fifteen equal monthly instalments commencing from
30.06.2022.

2) The subsequent instalments shall be payable on or before the 20th day of the
succeeding months.

3) In case of default in payment of a single instalment, the petitioner will lose
the benefit granted under this judgment and further proceedings for recovery
can go on.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/v-biju-appellant-hash-registrar-of-co... Page 2 of 2



